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Fixed for 26.01.2019

From

The Divisional Commissioner,
Ambala.

To
The Registrar,
Hon'ble National Green Tribunal,
New Delhi.

No.DA/ 359 o
Ambala cantt, dated /4. July,2olg

Subject:- Directions dated 23.04.2019 of Hon'ble NGT in Original
Application No. 668 of 2018 titled as Surinder Singh V/s State of
Haryana in Hon'ble National Green Tribunal, New Delhi.

Sir,
With reference to the subject mentioned above, please find attached

a request letter for seeking adjournment in the matter for kind perusal of

Hon'ble National Green Tribunal please. I "-l-
?ffi:ff"Ibommissioner,

Endst.No.DAt 35ql dated 74, July,2o19

A copy is forwarded to the Member Secretary, Haryana State

Pollution Control Board, Panchkula (Nodal Agency as per order dated
23.04.2019 of Hon'ble NGT) for further necessary action. It is also requested

thal a copy of request letter enclosed be made available to the Ld.counsel in the

matter and he may also be apprised with reference to next date fixed for
consideration i.e. 26.07 .2019.

J d"^-
I

Divi sional Comrnissioner,
Ambala.



Auqouou,L-'A lf

The Registrar,
Hon'ble National Green Tribunal,
New Delhi.

Directions of NGT in Original Application No. 668 of 2018 titled as Surinder
singh V/s state of Haryana in Hon'ble National Green Tribunal, New Delhi.

S ir,

It is respectfully submitted that in the above titled OA No. 668 of 2018, this
Hon'ble Tribunal on last date of hearing i.e.23.04.20L9, was pleased to pass the following
d irections:-

"5. Let further oction be now token in the light of order of this Tribunol dated
05.04,20L9 under the supervision of the Divisionol Commissioner of the oreo
ond representotives of CPCB ond SPCB. The nodol ogency will be the SPCB for
coordinotion ond compliance. The qction taken report in the motter be

furnished within two months by e-moil ot ngt.filing@gmoil.com."

2. ln compliance of the said order of this Hon'ble Tribunal, State Pollution Control
Board(Nodal Agency for coordination and compliance) has convened a meeting on
12.07.2019 of all the stake holders under the Chairpersonship of the undersigned( copy of
the proceedings of the meeting attached as Annexure-R/1). As per decisions taken in the
above meeting, a status report has been sought from District Level Task Force
Committee(Mining) Panchkula headed by the Deputy Commissioner-cum-Chairman inter-
alia on the following points relating to illegal mining in Pinjore belt, Chandimandir, Kalka of
Panchkula district:-

(i) Detail of the cases of illegal mining detected within and outside leased mining areas
alongwith status of action taken thereof against the violators.

(ii) Detail of cases of violation of conditions of mining license detected within leased
mining areas and action taken thereof.

(iii) Detail of cases of impounding the vehicles and seizure of mined material alongwith
detail of violations, fine recovered, FIR lodged and prosecution action (if any)
against the violators.

(iv) Compliance status regarding confiscation of vehicles and recovery of atleast 50%
cost of the showroom value of such vehicles involved for illegal mining activity, as

. per order dated 23.04.20L9 in OA No. 668 of 2018.
(v) The detailed report regarding illegal mining in the forest area in Pinjore belt,

Chandimandir, Kalka of District Panchkula alongwith detail of action taken against
the violators if any.

(vi) The detailed report regarding illegal mining in the river Ghaggar and Canals in
Pinjore belt, Chandimandir, Kalka of District Panchkula alongwith detail of action
taken against the violators if any.

(vii) Status of compliance of Sustainable Sand Mining Management Guidelines, 201-6
issued by MoEF & CC as per order of NGT in OA No. 360 of 2015.
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(viii)The status regarding action taken with regard to the mine lease holders, who have
surrendered the licenses/lease. Whether mining activities are going on the
surrendered lease area?

(ix) The status regarding demarcation of the leased mining areas with pillars in Pinjore
belt, Chandimandir, Kalka of District Panchkula.
The status regarding grant of consent to operate alongwith compliance of
conditions of consent to operate granted to the mine lease holder under Water Act,
L974 and Air Act, 1981.

Status report regarding illegal mining in Pinjore belt, Chandimandir, Kalka of District
Panchkula after conducting the fresh inspection within and outside leased mining
areas including surrendered mines areas alongwith status of compliance of
conditions of Environmental Clearance granted under EIA Notification dated
14.09.2006 as amended from time to time.

ln reference to above, the Deputy Commissioner-cum-Chairman, District Level Task
Force (DLTF), Panchkula vide his Memo.No. 13105, dated 23.O7.2}Lg(Attached as annexure
R/2) has intimated that in compliance direction issued in meeting held on dated L2.07.20L9
at Mini Secretariat, Panchkula under the chairmanship of Divisional Commissioner, Ambala
on the above subject matter, the members of DLTF jointly inspected some mining rich areas
of District Panchkula on 17.07.2019 & L9.07.20L9 but could not cover the whole Pinjore-
Kalka belt. The DLTF has requested that it needs four to six weeks time to report on the
cases of illegal mining and sought extension on the grounds that the whole of the Kalka-
Pinjore belt could not be covered in two inspections and secondly, because of the rainy
season, it becomes difficult to ascertain whether the cases of spotted mining are recent or
not. The DLTF has further requested that position as explained above may be apprised to
the Hon'ble NGT and time of four to six weeks time may be sought for submission of
detailed report.

ln view of the above facts and circumstances, it is humbly requested that this report
may kindly be taken on record and the delay in submitting the report may please be
condoned and an additional period of eight weeks may kindly be granted to submit the
status report before Hon'ble National Green Tribunal.
DA/As above.

bated: 23.07.20L9

(x)

(xi)

3.

Jd^b
I

(Deepti Ulnashankar)
Divisiona! Commissioner, Ambala.
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Regional office, panchkula Region A.t'-ax t'q'=- R 11
Ha ryana State Pollution Control Board
SCO"116. lst, llnd Floor, Sector -25, Panchkula

\rl e b s i I e - "y{w_!!:J:$tgb,-g gy...Lt E - f'1 a i I - hSpEbfOB(Ag!1g!.gpn
Contact No. 0172 -2550235

HSPCB/Pr(Llzo1elif Y6 F

Thc District Coileclor-cirm-Clrairman,
Disirrct Le,o't:l Tasl( I:0rre,
Parrchliula"

Sub: Proceeding of tlre meeting held on 12.07.2019 at 3.30 PM under the Chairpersonship of
Smt. Deepti Umashankar, lAS, Divisional Commissioner, Ambala in the Conference Hall,
Mini Secretariat, Panchkula in reference to order dated 23.04.2019 in Original Application
No. 668 of 2018 titled as Surlncler Singh V/s State of Haryana in f{on'ble National Green
Tribunal, New Oelhi.

Kindly refer to the subject noted above.
tn this regard, pleare find enclosed herewith the proceeding of the rneeting held on

12,07,2019 ilt 3.30 PM under the Chairpersonslrip of 5mt. Deepti Umashankar, lAS, Divisional
Commissiorter, Anrbala in the Conference l-1all, Mini Secretariat, Panchkula in reference to order
dated 23.04.2Q1"9 in Original Application No.668 of 201.8 titled as Surinder Singh V/s State of
Haryana in l'{on'ble National Green Tribunal, New Oelhi, for your kind information and further
necessarY a(tion.

I hnve be*n directed by lhe 0ivisional Comnrlssioner, Ambala to request you to submit the
stat!s rtriJUrt rrglrdirtg ci:ntpliance r.if ciecisiong taken irr the above said meeting as per proceedings

enci"rstrl, Ii-: !he Nr:dal Agency in this ni0tt*r i.e. HSPCB, Panchl<ula, wilhin one week which will be
revie wed agairr in detail thereaiter in tlre next nreeting
DA/As above.

Endst, No. HSPCBlPKLlzole/; Y?rt -d U 1 fi oated:l-/&7,i201e

A copy of the above is forwarded l* the following for information and further necessary
;:r:tion please.-

I, The Director, Mines & Geology Departrn*nt, Chandigarh.
2. The Sr"rperintendent of Police, Panchkuia.

3. 5h. Narimuddin, Adclitional Director & lncharge IPC-ll Division, Central Pollution Controi
Board, Parivesh Bhawan, East Arjun Nagar, Delhi.

4. "llre Irrgineer-irr-Chief, I rrigatiorr Department, Panchl<ula.

5 The Sr. Environmental Engineer-l iHa), HSPCB, Panchkula.
' {i. "llre Slate Mining Ingineer-, trrlirre s & Ceoloi;y De partment, llaryana.

1 'l irr Di',,iEiorral Fnre:,t Of f icer. N,'lor'rri f in jorr, Parrchkuia.

f. ilre tulirrirrg Officer, Parrctrl<r:la.

9 The [xecutive f.ngirreer. lrrigation Departrnerrt, Panchkuia i]r,-., n
DA/As above. ,l {" ,Y,rf*/, r,

fj ,-- neei6nittottil"l{,' )

Pa nchkula

Endst. No. HSPCB/PKL/201e/& \ I f
A copy of the above rs forwarded to PA to Divisional

of the Divisional Commis$ioner, Ambaia,
DA/A$ above,

,$v^kil' 
^"X;###!fPanchkula

Datedi? hTlz0ts
CommiEsiorrer, Ambala for inforrnation

Regiof,al dfficei'
Pa nchkulaq-,

L-. I p



Proceeding of the meeting held on 12.07.2019 at 3.30 PM under the Chairpersonship of
Smt. Deepti Umashankar, IAS, Divisional Commissioner, Ambala in the Conference
Hall, Mini Secretariat, Panchkula in reference to order dated 23.04.2019 in Original
Application No. 668 of 2018 titled as Surinder Singh V/s State of Haryana in Hon'ble
National Green Tribunal, New Delhi.

1. In compliance of order dated 23.04.2019 of Hon'ble National Green Tribunal, New Delhi in

Original Application No. 668 of 2018 titled as Surinder Singh V/s State of Haryana(copy

attached as Annexure 'A'), a meeting was held on 12.07.2019 under the Chairpersonship of
Smt. Deepti Umashankar, IAS, Divisional Commissioner, Ambala in the Conference Hall

Mini Secretariat, Panchkula and list of the participants is attached as Annexure 'B'.

2. The matter was apprised to all the participants regarding the order passed by the

Hon'ble NGT on23.04.2019 in the matter of Original Application No. 668 of 2018 titled as

Surinder Singh V/s State of Haryana on the issue of mining in Pinjore belt, Chandimandir,

Kalka of District Panchkula(Haryana) wherein the Hon'ble NGT has given the following

observations and directions:-

"The report is based on non-application of mind and shows inaction of the

authorities in handling violation of law. The report is contradictory. It does not aclvtowledge

serious violations and claims action by way of FIRs, opprehension of vehicles and recovery

of compensation. Such actions by themselves establish violations. The judgments of this

Tribunal referred to above require stern action to be taken to deal with illegal mining. Apart

from requirement to prosecute, which is not happening either on account of incompetence or

6n account of collusion of the concerned fficers, the compensation recovered hos to meet

the mandote of law. The compensation has not only to include the cost of mined moterial or

royalty but must have element of deteruence so os to recover cost of Net Present Value

(NPV) of environmental services forgone forever and the cost of restoration. It has also been

laid down that the vehicles involved must be confiscated and released only after recovery of
atleast 50% of the showroom value of such vehicles. These steps are necessary to sternly deal

with the illegal actions which are rampant in the State of Horyana os held vide order dated

05.04.2019 in Original Applicotion No. 360/2015, National Green Tribunal Bar Associqtion Vs.

Virender Singh (State of Gujarat) and connected matters.
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Let further action be now taken in the light of order of this Tribunal dated 05.04.2019 under

the supervision of the Divisional Commissioner of the area and representatives of CPCB and SPCB.

The nodal agency will be the SPCB for coordinotion and compliance. The action taken report in the

mqtter be furnished within tyvo months by e-mail at ngt.filing@gmail.com. List for further

consideration on 2 6. 07. 2 0 I 9. "

3. In view of the above, the status regarding mining activities in Pinjore belt,

Chandimandir, Kalka of District Panchkula was reviewed in the light of order dated

05.04.2019 passed by National Green Tribunal in Original Application No. 36012015, Bar

Association Vs. Virender Singh (State of Gujarat) and connected matters (copies of these

orders attached as Annexure 'C') from the officers present in the meeting.

The representative of Haryana State Pollution Control Board Shri S.S'Rathee,

Senior Environmental Engineer apprised that the Government of Haryana, Mines & Geology

Department(copy of order is attached as Annexure 'D') has constituted a District Level

Task Force having its Chairman, District Collector of the district concerned and comprising

its members (l) Superintendent of Police of the district concerned, (2) Assistant Mining

EngineerAvlining Officer of the district concerned(Member Secretary/Convener), (3)

District Forest Officer of the district concerned, (4) State Pollution Control Board official of

the concerned district, (5) District Transport official of the district concerned. The functions

of this task force shall be to collect/review the information/cases/issues relating illegal

mining within their jurisdiction. He further stated that in order to comply with the orders of

Hon,ble NGT, it has to be seen whether Sustainable Sand Mining Management Guidelines,

2016 issued by MoEF & CC including demarcation of leased areaare being followed or

not and status regarding action taken with regard to the mine lease holders, who have

surrendered the licenses/lease, whether mining activities still going thereon, information

regardigrg compliance of conditions of various clearances i.e. Mining Licence/Plan,

Environmental Clearance under EIA Notification, 2006 and consent under the Water Act,

1974 and Air Act, 1981 is required. Shri S.S.Rathee further stated that the vehicles

confiscated should be released only after recovery of atleast 50oh of the show room value of

such vehicles as per above said order of the Hon'ble NGT and identification of hot spots of
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illegal mining inside or outside the leased area and detail of violators alongwith action taken
including prosecution against them is also required.

4' In this respect, the representatives of the concerned department were asked to give
the status report.

(i) The Divisional Forest officer, Panchkula stated that there are no cases of violation
observed in the forest area in panchkula district.

(ii) The Superintending Engineer, Irrigation Department stated that in case of mining
near the Kaushalya Dam and near bridges, the department wrote to the Mining officer.
However, in this regard he could not submit any written communication made to the Mining
Officer in the meeting. These facts are required to be verified from the District Level Task
Force.

(iii) The Assistant Mining Engineer submitted a list of total number of FIRs lodged
against violators during the period 2018-2019 and 2}lg-2020 (April 2019 to 12.07.2019)
(copy of the report submitted by the Asstt. Mining officer is annexed as Annexure ,E,). He
could not clarifu whether the violations reported by him were regarding theft cases or non
compliance of conditions of the mining license/mining plan or against illegal mining nor
could he submit the progress in these cases regarding prosecution/conviction etc. Further
with regard to demarcation of the leased area, he could not give clear status report regarding
erection of demarcation pillars. He further stated that some lease holders have surrendered
their lease mines, but he could not give the exact report in the meeting. He could not give
status regarding mining activities in surrendered lease mines. In this regard,, Shri Gaurav
Gahlot, Scientist.-B, representative of CPCB pointed out that there is a procedure to be
adopted in case of surrender of leased mines. Status regarding compliance of Sustainable
Sand Mining Management Guidelines, 2016 was asked from the Mining Officer. However,
the Mining Officer could not submit the detailed report in the light of orders of Hon,ble
NGT annexed as Annexure'A'&'C'. Further, all the detail status/facts are required to be
verified by the District Level Task Force.

5' The status informed by the concerned departments was reviewed in the light of above
said orders of Hon'ble NGT and was not observed satisfactory and thus after detail
deliberation it was decided that the District Level Task Force for panchkula district
constituted by the State Government with regard to collect/review the
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information/cases/issues will submit the detailed report inter alia on the following points

relating to illegal mining in Pinjore belt, Chandimandir, Kalka of Panchkula district:-

(i) Detail of the cases of illegal mining detected within and outside leased mining

areas alongwith status of action taken thereof against the violators.

(ii) Detail of cases of violation of conditions of mining license detected within

leased mining areas and action taken thereof.

(iii) Detail of cases of impounding the vehicles and seizure of mined material

alongwith detail of violations, ftne recovered, FIR lodged and prosecution action

(if any) against the violators.

(iv) Compliance status regarding confiscation of vehicles and recovery of atleast 50%

cost of the showroom value of such vehicles involved for illegal mining activity, as

per order dated 23.04.2019 in OA No. 668 of 2018.

(v) The detailed report regarding illegal mining in the forest area in Pinjore belt,

Chandimandir, Kalka of District Panchkula alongwith detail of action taken against

the violators if any.

(vi) The detailed report regarding illegal mining in the river Ghaggar and Canals in

Pinjore belt, Chandimandir, Kalka of District Panchkula alongwith detail of action

taken against the violators if any.

(vii) Status of compliance of Sustainable Sand Mining Management Guidelines, 2016

issued by MoEF & CC as per order of NGT in OA No. 360 of 2015, copy of said

guidelines has been provided to the ADC, Panchkula during the course of meeting.

- However, the most relevant part of the guidelines regarding General approach to

sustainable sand and gravel mining, Monitoring system for sustainable sand

mining and Standard environmental conditions for sand mining are attached as

Annexure-F, G,H respectively.

viii) .The status regarding action taken with regard to the mine lease holders, who have

surrendered the licenses/lease. Whether mining activities are going on the

surrendered lease area?

ix) The status regarding demarcation of the leased mining areas with pillars in Pinjore

belt, Chandimandir, Kalka of District Panchkula.
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x) The status regarding grant of consent to operate alongwith compliance of conditions

of consent to operate granted to the mine lease holder under Water Act, 1974 and

Air Act, 1981.

xi) The District Level Task Force will also submit status report regarding illegal mining

in Pinjore belt, Chandimandir, Kalka of District Panchkula after conducting the

fresh inspection within and outside leased mining areas including surrendered mines

areas alongwith status of compliance of conditions of Environmental Clearance

granted under EIA Notification dated 14.09.2006 as amended from time to time.

The status report regarding above points shall be submiued by the District Level

Task Force, Panchkula to the Nodal Agency i.e. HSPCB, Panchkula within one week which

will be reviewed again in detail thereafter in the next meeting.

Meeting ended with thanks to all participants.

,k rk *,k * !f
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Name of the Officer
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ATIENDANCE SHEET

Meeting regarding Original Application No, 568 of 2018 titled as Surinder Singh

Versus State of Haryana in Hon'ble National Green Tribunal, New Delhi held on

12.07.2019 at 3.30 PM at Conference Room, D.C. Office, Panchkula.

Name of Officer

Ag C (*^d.V,r'L

Ac P Pw.

Br, g:&. \rrq..etr

,N qrU& P 3r -h , Q tltr, ?,1*'

Snanner{ hrr Corn Srre?rn er

Signature



Action taken Report

p--:
Month o-4uly

No of Vehicle
Impounded

Fiue recoverecl FIR Lodged

April20tB
10J6,000Mnv ?O1a

35
10

7.07.00a 041a
5.01.500

9 r.82.000 05r'\ug lul E 11 2,37,000 0l
Sep 201 8 4,05,500
Oct 2018 02

3,29,000Nnrr ?O I Q
39
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7.28.000 02

22 5,39,000
2,49.500-_

_4,79,000

OI.lan2Al9 12
07Feb 2019 26

Mar 2019 03
9,03,000

f'otal l5
5I

299 _ 63,33,500

Period z}tS-2Iltg
No of Veliicte
Impounded

June 2019
2019 till date
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I

I

i
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2019

Fint, recovered FIR Lodged

09 1,64,000 a22019 22 ._.-- 4,67,000 05
15 ---.-.* 3,34,000 06
19 4,29,000 0l
b5 13,94,000 i4
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I Ar.rr.16xuR.tr,- &la-

l'rurrr
'I'h 

e l)* put-r,. C u:.r m i ss i *n*r_{l u rn _ ll ha i rrn an
l)ixrrirt l-ev*l Task lroree (.clnrntittee {l{ining)
Piincl':k u la

itr

"l'he llir, i sir.lnel C*rnnr issi*nur
Ilivisiun-Ambalr

NlernoNo. f :i!-- Dated:- ,4, ^t tu:*.;)-t'*fV

sutrjcrt: t).A :r*n-6$8/?0ls in, ilfln'trle xation*l Grmn Tribun*l-N*w Delhi title rlsSurintler Singh v/s State of Haryana

Linr.llS rrlbr m iifi*!e nrxeei sub.iecr,

lir thi:' r"etit[l il is intilnx:.*rJ that in crmplian(e y$Lrr direction issued in n:e*ting

itrrlti ott di:lcti i: ilT.lii;':i t: \lin, !(frcL;ri'i"ri l)ar:lhkuia. rhe nremb*rs ol {J.L.T.ir.C jointly

insp*cted th* "ri:*ti: t:lini*u rich tre*s nf Districr }lanchkula sn l?.07.?ilrg & lg.t17.zt)lg. )n rhe

*ht:ri: rncnti*nr-rr-1 insJ rctirrn {h* r}t.'r'r;t' rou}{ 1,,, rc,l,r:r rhc *,hore pinjore-K*rkn 
rre rt.

f u$h,jr. rhc l].{-,'t'.F.f has rvqi.resretl rhat it needs ti:ur rt: six *euk:i.rimc

{{i rcpsll ofi thc c*ses itl illtg*l nininu.. lhr, crtunsiun is sought t;n Lhe trvo grounds. First. t}ri}

r.rlr*f* *1'lh* l".rlk*-llinl*r* hrlt c*ulil rri:1 hr1 f*vfrrd in ,r"*, {nsprcti*ns and seccndly, brcause af
the rain3 $e&soll. it llq:r:Drn*s iliffitult to asccrl;lin ri,h*thcr rlre casss *f spr:tt*d mining are rBcenl

"l I'ti!

il r: ih.:r.r:li)rLr. tcllilu\trii il:ul iriililjr.,:r ns *holr: lrilr,ile apprir^cri lrr lhc l..lon,hle

N{i'i'arrd lims uf'ltri:r lr: six ut*ks mu3 [:e suught li:r suhmissior.l *l'derui6d rep*rt.

' I'his is rbr 1.uur kind ir:forniari*n ancr neeessarv actign pr*ase,

Deput3, Csr:r rn islion*r-Cum_ilh*i rman
District l,*r,el Task Force Cornmittee (Mining).

Panehkula
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